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Provided that, after the 20th day of December, 1954, before 
enacting any such Act, the President shall, whenever he considers it 
practicable to do so, consult a committee constituted for the purpose 
consisting of ten members of the House of the People' nominated by 

I the Speaker and five members of the Council of States-nominated by 
the Chairman. 

(3) Every Act enacted by the President under sub-section (2) 
shall, as soon as may be after enactment, be laid before Parliament. 

(4) Either House of Parliament may, by resolution passed within 
seven days from the date atn which the Act has been laid before it 
under sub-section (3), direct any modifications to be made in the 
Act and if the modifications are agreed to by the other House of 
Parliament during the session in which the Act has been so laid 
before it, such modifications shall be given effect to by the President 
by enacting an amending Act under sub-section (2): 

Provided that nothing in this sub-section shall affect the ;alidity 
of the Act or of any action taken thereunder before it is so amended. 

THE INDIAN TARIFF (THIRD AMENDMENT) ACT, 1954 

[23rd December, 19541 

An Act further to amend the Indian Tariff Act, 1934. 
BE it enacted by parliament i'fl the Fifth Year of the Republic of 
India as follows: - 
1. Short title and ,commencement.-(1) This Act may be called 

, the Indian Tariff (Third Amendment) Act, 1954. 

(2) The provisions of clause (ii) of section 2 [relating to Items - 

Nos. 71 (13j(a), 72 (11) and 72 (33)] shall come into force on the first , 

day of January, 1955; and the remaining provisions shall come into 
force at  once. 

I 

2. Amendment of the First Schedule to Act XXXII of 31934.-In 
the First Schedule to the Indian Tariff Act, 1934,- 

(i) in Items Nos. 11 (2), 11 (4), 11 (5), 21 (3), 28 (4), 28 (15), 
30 (14), 48 ( I ) ,  ,48 (4), 48 (5), 48 (7), 63 (30), 63 (33) (b) , 63 (34) 
and 71 (8), in the last column headed "Duration of protective 

F 

rates of duty", for the word, figures and letters "December 31st, 
1954", wherever they ocou.r, the 3vord, figures and letters "Decem- 
ber 31st, 1955" shall be substituted; i --. 
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I (ii) in Items Nos. 71(13)(a), 72(11) a n d  72(33),- 

i (a) in the third column, for the word "Protective" 
wherever it occurs, the word "Revenue" shall be substituted; 

i and 
(b) the entry in the last column headed "Duration of 

I protective rates of duty" shall be omitted; 
I 
I 

(iii) in Item No. 75(10)(iii), in the entry in the second 
, column, the words "front and rear springs other than coil springs," 
I shall be omitted; 
I 

I 
(iv) after Item No. 75 (14), the following item shall be in- 

serted, namely: - 

"75(15) Leaf springs and parts Protective go per cent. December 
thereof, adapted for use ad valorem 31st, rg56." 
as parts and accessories 
of motor vehicles other 
than motor cycles and 
motor scooters. 

P - 

[23rd December, 19541 

An Act to authorise payment and appropriation of certain 
further sums from and out of the Consolidated Fund of 
India for the service of the financial year 1954-55. 

/ 

BE it enacted by Parlxiament in the Fifth Year of the Republic of 
India as fdllows :- 

1. Short title.-This Act may be called the Appropriation (No. 4) 
Act, 1954. 

2. Issue of Its. 18,97;30,000 out of the Consolidated Fund of India for 
the year 1954-55.-From and out of the Consolidated Fund of India 
there may be paid and applied sums not exceeding those specified 
in column 3 of the Schedule amounting in the aggregate to the sum 
of eighteen crores ninety-seven lakhs and thirty thousand rupees 
towards defraying the several charges which will come in course of 
payment during the financial year 195455, in respect of the services 
specified in column 2 of the Schedule. 

3. Appropriation.-The sums authorised to be paid and applied 
-from and out of the Consolidated Fund of India by this Act shall 

' 

be appropriated for the services and purposes expressed in the 
Schodule in relation to the said year. 


